No. 86 (2)/XVILV-1—-1 (RA)-42-99
Dated Lucknow, January 13, 2000

Ix pursoance of the provisions of clause (3) of Article 348 of the Constitution
of India, the Governor s plegsed 1o order ‘(he pablication of the following Eoglisk
translation of the Utlar Pradesh Rajya Mahila Ayog (Nirsan) Adhiniyaa, 2000 (Uttar
pradesh Adhiniyam Sankhya 10 of 2000) as passed by the Uttar Pradesh Legislature and
assented to by the Goverpor oo Jaouary 10, 2000.

: THE UTTAR PRADESH STATE COMMISSION FOR WOMEN
g (REPEAL) ACT, 2000

{U. P. ACT No. 10 0F 2000)
(As passcd by the Uttar Pradesh Legislature)
) AN
ACT
. to repcal the. Uttar Pradesh State Commission for Women Act, 1999,

IT 1s HERE8Y cnacted in the Fiftieth Year of the Republic of India as
: follows [—
; Shurt title and 1. (1) This Act may be called the Uttar Pradesh Stsle Commission
gom mencement for Wom:n (Repeal) Act, 2000,
(2) Jr shall be deemed to have come ioto forcs on Docember 9, 1959.

| wencal of U. P, 9. The Utter Pradesh Staie Commission for Women Act, 1999 is
Act no. 19 of  hereby repealed.
1939
3. The Uttar Pradesh Stat® Commission for :Women (Repeal)

|- Repeal y
: Ordinance, 1999 is hereby repealed.

g By order,
: ; Y. R. TRIPATHT;
Pramul:h Sachiv.
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